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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BOMBAY BE1'H 

340/87 	 199 

T.A. NO: 

DATE OF DECISION 16.7.1992 

si-IRI KRISHNA R.SHASTRI 	 Petitioner 

None  	Advocate for the Petitioners 

Versus 

Tho Brn 	 Respondent 
Division, Nqpur. 

i a - Da  I: 	ndit to Shri 	Advocate for the Respondent(s) 
I1,I.Sethna, Counsel. 

1 

CORAM:, 

The Hon'ble Air.USTICE S.K.DHAON, Vice-Chairman 

The Hon'ble PM, LSHASAVARA, fIEMBER (A) 	
0 	

( 

1. Whether Reporters of local pape may be allowed to sse the ) 	7 
Judgement 2 	

0 

2. To'be referred to the Reporter or not 2 	
( J,P• 

• 	3. Whethertheir Lordships wish to see the fair copy of the 
Judgement 2 	• 	

• 4. Whether it needs to be circulated to other Benches of the 
Tribunal 2 • 

• 	

• 

(s. 1< .,'HA ON) 
mbrn" 	 • 	• 	Vice-Chairman 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BOMBAY BENCH 

CAMP AT NAGPLJR 	 1 

TR.A. NO.340/87 

SHRI 	KRI5HNA R. SHASTRI 	 ... Applicant 

\J/s 

The Branch Manager, 
Film Division, 
Nagpur. 	 ••• Respondent. 

CORAM : HON'BLE MR.JUSTICE S.K.DHAON, VThe—Chairman 

HON 1BLE Ms. USHA SAVARA, MEMBER (A) 

Aearance : 

None for the applicant 

Mr.Ramesh Darda, Aclv. for 
Shri M,I.Sethna, Counsel for 
the Respondents. 

ORAL JUDOEMENT 	 16th JUL 192 

(PER : JUSTICE S.K.DHAON, V/c) 

This app1iction has been called out. Nither 

the applicant nor his Counsel are present. Lie, therefore, 

dismiss this application in default of appearance. 

-k~ 	 . ~C~ 
(JJ..s44k—SAVARA) 	 (S.K.DHAON) 
MEMBER (A) 	 Vice—Chairman 

sri 


